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MR, CHAIRMAN: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account shown in the fourth column
of the Order Paper be granted to
‘the President out of the Consoli=
dated Fung of India to complete the
sums necessary to defray the char-
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gog that will come in course of pay-
ment during the year ending the
31st day of March, 1878, in respect
of the heads of demands entered in
the secong column thereof against
Demands Nos. 97 and 98 relating to
the Department of Culture.”

——

Demands for Grants 1978-79 in respect of the Department of Culture voted by Lok Sabha

No. of Name of Demand Amount of Demand for Grant Amount of Demand for Grant

Demand on account voted by the House voted by the House
m 16-3-1978
1 ] 3 4
Revenue Canital Revenue Cagital
Ra. Rs. Rs, Rs

DEPARTMENT OF CULTURE

g7 Department ¢f Cnltu-e 1,82,54,000 9,12,89,000
93  Archaenlogy . . 1,19,99,000 o 5,99.96,000
15.56 hrs. Motron moved:
DEMANDS FOR GRANTS,* 1078-79—
Contd. “That the respective sumg not ex-

MiInisTRY OF LABOUR

MR. CHAIRMAN: The House will
now take up discussion and voting
on Demand Nos. 65 and 66 relating
to the Ministry of Labour for which 6
hours have been allotted.

Hon, Members whose cut motions to
the Demands for Grants have been
citculated may, if they desire to move
their cut motions, send slips tp the
Table within 18 minutes jndicating
the serial numbers of the cut moticns
they would ltke to move.

ceéeding the amounts on Revenue
Account ang Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fung of
India to complete the sumg neces-
sary to defray the charges that will
tome in course of payment quring
the year ending the 3lst day of
March, 1979, in respect of heads of
demands entereg in the second
column thereof against Demands
Nos. 85 ang 686 relating to the Munis-
try of Labour.”

*Moviid wishi the ressmmiendation of the President.
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Demands for Granis 1978-79 inrespoct of the Minisiry of Lobour submitied te thevols of Lok Sebha
No. of Name of Demand Amount of Demand for Grant  Amount of Demand for Grant
Demand on account voted by the House submitted to the vote of
on 16-3-1978
1 2 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF LABOUR
65 Ministry of Labour 13,68,00 63,39,000 i
66 Labour and Employment  11,50,66,000 1,60,000  57,58,33,000 8,00,000

MR. CHAIRMAN: Now, Shri Vasant
Sathe.

SHRI VASANT SATHE (Akola):
Mr Chairman, Sir, I am privileged
to participate in the discussion on the
Demands for Grantg for Labour, the
Ministry of my very good friend, the
hon Labour Minister, Shr1i Ravindra
Varms, because, while participating
in these demands, we aré on some
common ground, anq that common
ground may lead us to the flelg of
industria] relations.

We must appreciate in thig country
that the first and foremost considera-
tion in the field of industrial relations
ig that there must be harmony bet-
ween labour and management and
industry. Sir, it does not pay anyone,
whichever party there may be, to
have any breach of peace, any indus-
trial unrest because ag a result of this
there will be loss of work loss of
mandays, loss of production and in
totality, loss to the country., There-
fore, when I approach this question,
1 am gpproaching it from a national
angle. Let us take stock, jnstead of
living in some euphoria. I know the
moment I say something critical, the
other side asks the question, what
about those nineteen months. I
would therefore only beg of my friends
on the other side to look at the ques-
tion not from any partisan angle. Let
us see what happened in respect of

mandays lost, in respect of strikes, in
the year 1978-77

Sir, the Report which was presented
by my hon friend shows that while
the number of strikes and lockouls
was 1, 56 m 1976-77, tms numbey 1n-
creased to 2.653 just in one year.

s RAWT @ (¥T9T): OF AW
MY "Mt WY qog & &

SHRI VASANT SATHE Sir, let us
not go into the point who did 1t and
so on because that will not help us.

16.00 hrs,

As a matter of fact, the workers
involveg last year were 6,668,852, But
in the year preceding, it went up to
18,76,710 workers three times more.
The mandays lost were 1,14,77,540 in
1978-77 but, in 1877-78, it went up to
2,12,14,281. This is the picture. Has
the nation benefited by this? Obvious-
ly, everyone will say that thig is mot
a desirable thing . Who is responsible?
Let us gearch our hearts. If you sow
the wind, you are bound to reap the
whirlwind. The workery are en-
couraged to have their demands met
by gheraos, by strikes etc. in essential
services like the Railways thereby
paralysing the key sectors of our eco-
nomy. Merely because therg is 2
change now and somgbody else has
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come to power, the workers’ attitude
will not change overnight.

Shri VASANT SATHE :

f: Y | el ofr oo R gied
#‘;,:;;ﬁ * frw Aol famel

feaeft 1wl *wfasiwr &
wefy Y fowd gy

Sir, I am pleading that we must
create conditions whereby it will not
be necessary for the workers to go on
strike,

How will those conditiong be ecreat-
ed” My hon, friend, Shri Ravindra
Varma and so many others on the
treasury benches have gpent their Jiveg
in the trade union movement. §o have
1 The Cm.ly Way to stop this ig to
create a sense of belonging and confi-
dence among the employees. If they
fee] that the industry belongs to them
ang they belong to industry, then
what for is the strike—strike against
whom?*

Therefore, the primary necessity, the
basic necessity, 15 this. We have been
paying uptill now only lip sympathy
on workers’ participation jn manage-
ment at all levels all these yeary ir-
respective of whichever Government
there was. I hag been critical even of
the previous Government as I am
today.

&t aWigT wrw : awefy W,
afe ww ww € @ @ o o
wfcirbmr & &)

MR, CHAIRMAN: He ig in posses-
sion of the House. Let him §o on.

SHRI VASANT SATHE: So, Sir the
first and foremost thing to go is this.
There ig alsp & mention about & Com-
Mittee which had been set up on the
Workery’ participation. It has
its report ang it is under -

CHAITRA 21, 1000 (SAKA)
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tion. But, I would like the hon
Minister to take in all geriousnegs the
Question of workers' participation
whether it be in the public sector or
in the private sector, It must be made
mandatory under the law. Please
keep this as a key factor in the new
comprehensive legislation that you are
bringing forward here. There ghould
be workers' representative In the
Board of Directors. 1 suggest this—
I have in fact suggested this in a
paper to the Planning Commission—
that you remodel the entire manage-
rial structure on the basis of 1/3.—
ratio-one-third on the Board of
Management from employees® repre-
sentatives, gne-third from the entre-
preneur or the investor and the one-
third from the financial institutions. As
you know most of the financial jnsti-
tutiong are public financial institutions
of Government, There should be one-
thirq workers' representatives elected
directly by the workers. But, go not
bring m the trade unionism at all
there. If we beheve in the theory of
one industry, one union, then the only
way to achieve it, is to allow a]] the
workers directly to elect their repre-
sentatives on the boards of manage-
ment. Ag I gaid it should not be a
show. Don't take one man ang put
him on the Boarq of Directors and
say that there is workers' participa-
tion. That will be a mere gye-wash,
On the other hang it will create frus-
tration. Effective management partici.
pation must be there and that must
be from the floor level to the top
boarq level. Sir, what happens is in
all these disputes—wage disputes,
bonug disputes, etc—the workers are
always doubtfu]l of the real balance-
sheets or real profity shown by the
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Sir, because they will be themselves
in the management they would never
want to go on strike against them-
selves. This is the only solution.
There 18 no other golution, Any half-
hearted approach of merely provid-
ing industrial adjudicating machi-
nery ig no solution.

‘Having said thig I come to the ques-
tion—all the same—of the industrial
legislation. All those who have been
working in this field, we have expe-
rienced that the most important thing
in industria] legislation that hurts the
employees and that hag been hurting
the employees is the delay which is
caused n setthing disputes. Whatever
the machinery that you have provided
no dispute gets geitled below some
years | gave you the example of a
student some time back. There was
a wage dispute which had been going
on for 16 years and ultimately in the
Supreme Court the matters get re-
manded. That again takes another ten
years, What do you expect the wor-
kers to do” One generation is gone by.
Who 15 to get the bemefit of the wage
fixation The Industrial Law is absurd
Let us take the concept of minimum
wage. The Supreme Court in a series
of decisions has decided that the con-
cept of wage is divided into three
categories—living wage, fair wage and
industrial minimum wage. Having
defined thig under the Minimum
Wages Act, however, we do not insist
on the concept of industria] minimum
wage being adhereq to. That concept
is very smple. The wage must pro-
vide at least the minimum necessities
of life and some modicum of comforts,
education and health facilities. Can

APRIL 13, 1978
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are giving is a minimum wage then
there should not be an erosion in the
minimum. Thig ig plain common
sense because if with the risg in
price the minimum wage is not pro-
tected, unlesg there is a full neutra-
lisation of the rise in price, then
erosion will take place and when he
gets it later on it will be even less
than what his minimum wage would
be. Now, these thingz have been get-
tled. But have we incorporated this
untler the Mimmum Wages Actt We
have not Our Minimum Wages Act
of 1948 still goes on with the old con-
cept and there is no effort taken to
neutralise gor to protect the real wage
of the employees. Nowhere 1t 15 done
under the Minimum Wages Act or by
any other method, Therefore, while
we are thinking of this comprehensive
legislation, two or three things must
be done.

First ig the definition of Industry.
Now, according to the latest decision
of the Supreme Court—you have men-
tioneg about the reversion tp the
Hospita] Mazdoor Sabha Case—they
have defined 1n a wider base the term
‘Industry’. What we want you ac-
tually to do is that instead of giving
too much importance on the question
of definition of industry, it must be
an employer-employee relationship.
That is what is to be done. Wherever
& person may be employed and who-
ever may be hig employer, he should
be protected, If this js the scope that
you keep before you, then you will
be able to cover practically a]l the
employees wherever they are in our
country. 8o, it must be an Employ-
ment Protection Act, Employment
Relations Act instead of putting it
under the Industrial Relation Act.
Otherwise we get bogged down on the
definition of Industry.

Then the second thing is that ycu
must come to the definition of work-
men. Now, you know even that defi-
nitlen is artificial and restricted and
with the change in times those who
have since been selling agents of
Medical Companies are put out of the
definifion ¢f workmen, merely because
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the person crosses a certain amount of
wage. Here comes the representative
of the biggest employer ....

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): Like
Mr. Sathe,

SHRI VASANT SATHE: ..and the
terror of employees. Therefore, 1
would say that the definition of work-
men also needs to be looked into.

Then another cause which contri-
butes to the industrial dispute, as I
said, is a wage linked with cost of
living index. You must have a gystem
where wages will find automatic escala-
tion by way of time-scale as also by
way of protection of the wage accord-
ing to the rise in the number of cost
of iving index. These two things are
very essential.

Thirdly, in the matter of the dis-
putes due to fixing up of the percent-
age of bonus, we must go by the con-
cept of bonus being considered as a
deferred wage Suppose you have a
revolutionary change. According to
the concept of workers’ participation
and when they are themselves in the
management and they know what the
real profits are, a real profit sharing
scheme could be introduced. But ‘il
now that is not done. I am glad and
I congratulate you for having restored,
although for one year, 8.33 per cent
bonus. I hope you will come with a
legislation, extending that legislation,
not only for future years but for all
other sectors. Why should it not be
applied to Rallwaymen and why should
it not be applied to P & T employees?
Why should it not apply to Defence
workers?, All of them must be coverad,
once we accept the principle, There-

fore, I would beg of you to consider
this factor also.

Another factor which is responsible
for industrigl disputes normally is

CHAITRA 33, 1000 (SAKA)
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labour court primg focie feels that
there is a good case. If it is a hopeless
case, if the employee has indulged ir
sabotage pr done something like that,
if the employee is undesirable, I can
understand. Otherwise there must be
provision that when the dispute is
pending, the court may order that the
employee must be taken back. What
happens. Ten years go by. I have
experience of such cases. After ten
years he ig reinstateg in gervice with
full backwages. [f the dismissal Is
wrongful the employer is required to
pay for the period when the employee
did not work. Heavens will not fall
it the court says: keep him in serivce
till 1 try and find out; take work from
him and you pay him. Why should it
be a matter of honour for the employer
a prestige issue? Whether it is in the
public sector or any other sector, it is
not your private property or private
business. Why should you think that
having the employee back in work is
something insulting to you? It is a
wrong approach. He could be te-
instated pending a decision on the
dispute.

1 now come to the question of lay
offs and lockouts. This is something
which has hurt the working class and
ihe employees too much. The law in
regard to this question is defective.
When there is lockout the employee
is put on the street. There is no pro-
tection given to him; he is out of job.
Must you not protect his emoluments?
In the same way I would beg of the
Labour Minister to consider along with
the Minister of Industries the question
of taking over the management of con-
cerns when there i8 a lockout which
is prima facie illega] and is meant only
for forcing the employees. By a suit-
able law you must be able to order
the employer to start the working of
the factory immediately 1f it is a mala-
fide lockout. That power ig not thers,
1 think; if you cannot do it, you must
take those powers 80 that you can take
over the management. To some extent
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The last point I want you to consider
is about agricultural labour. That is
one sector which has been completely
neglected, all these years. Let us not
go into the question. of apportioning
blame. We have all to tackle these
problems. Agricultural labour is scat-
tered labour; it is not possible to
organise it because it is not employed
by one particular person,

Now, he can, thercfore, be protected
only by law and by ensuring him that
he is able to contribute to the work
and protect his work. Suppose you
want to strictly implement the mini-
mum wage, the danger of his losing
the work is there. It must be linked
and you must be able to protect that.
How is that to be done is again a
matter for comprehensive gtudy which
has to be done and applied. I do not
believe that normal concept of trade
unionism can be applied to agricultural
labour. It will be disastrous for himn.
Therefore the concept of cooperative-
ism, collective effort and cooperative
effort on the part of agricultural
labour of both having the where-
withal, the inputs, etc. getting through
them, some such mechanism will have
to be evolved. It is only that which
will help the agricultural labour.

Then I come to the question of em-
ployment. That is another fleld, riter
labour legislation, which js under vour
charge. I find that with all our talk
about the people on the employment
registers, we have not been able to do
much in the fleld of employment. This
ig a question which cannot be solved
by the Labour Ministry alone. It is an
integrated question. Therefore, it h-s
to be solved along with other Minis.
tries by the Government and by ‘he
nation as a whole, if you ask me. Un-
less you correlate the productive ac-
tivity in the rural areas, in the decen-
tralised small scale sector and other
sectors, you will not be able to ensure
job to the unemployed. Therefore, I
again emphasise that when you start
industries, agro-industries or small
scale indusiries in the rural areas to
provide employment to our millions of
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people, the first and foremost thing
to do is to guarantee and protect not
only the supply of raw material, but
the marketing of the end products. The
main point is ensuring the marketing
of the products. If you cannot market. -
the products of those persons who pro-
duce—out of sixty crores of people,
at least thirty crores being work worthy
that is the amount of productive capa-
city in the country, they can produce
goods and goods are the real wealth—
where can these goods be sold? The
markets will be limited so long as your
economy is based on demand and sup~
ply concept of marketability and only
the urban areas are the markets. There
is hardly two crore population which
hay the purchasing power., a small
Japan within the country, and you want
all the goods to go to these metro-
politan centres—this jis a small
basis. Will that help? Is it pos-
sible for them to sell these
goods at all? So create purchas-
ing poewr in the rural areas and see
to it that there iz no competition which
will kill the product and the employ-
ment. The entire marketing activity
in this country will have to be brought
under one umbrella, one national orga-
nisation. Unless that is done., you
will not be able to ensure production
and guarantee employment. There-
fore, I say that this is an integrated
serivce and that this problem cannot
be taken in isolation. Sometimes [
have a feeling that Labour Department
like Education Department is con.
sidered a non-priority department by
the Government. The most important
departments like Steel and Mines.
Finance, Industry are with persons
like Mr. Biju Patnaik anq labour—

fasara arer s 8§ B)F O Q7 4T
2wl w oWy famr @ evar

W

SHRI RAVINDRA VARMA: Long
and short of it.

SHRI VASANT SATHE: Long and
short of It—you are right. Long Ia
Biju Patnailk and short yourself. _

1 of you to consider this and

the Government to take thiz
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matter in all seriousness because the
situation in the country is deteriorat-
ing. Let us not be complacent, and
once it goes down the glope, it gathers
momentum, it will go out of hands,
out of gear, and nobody will be able
to control it, neither you nor any suc-
cessor government that will come or
whenever it comes. It will damage
the whole nation.

With these words and with ihis
warning I hope that the progressive
Minister, Shri Ravindra Varma, will bc
abie to pursuade his colleagues to for-
mulate a proper labour policy What
1s happening to that comprehensive
labour legislation? We are stll want-
ing to see the light of that legislation,
I hope he will bring 1t at least in ik
Session

With these words, I thank you for
the opportumity given to me

PROF SHIBBAN LAL SAKSENA
(Maharajgan)) I beg to move—

‘That the demand under the head
Mimistiy of Labour' be reduced by
Rs 100."

[Injustice to organised sSuguar
labour whose minimum wages ere
less than Rs 300 per month for
6 months in the year when the
minimum wages in Cement, Textile,
Steel, Docks ang other orgamsed
industries range from Rs 400 to
Rs 600 per month for all the 12
months (1)]

SHRI PURNANARAYAN SINHA
(Tezpur) I beg to move:

“That the demand under the head
‘Labour and Employment’ be reduced
by Rs 100.”

[Ineffectiveness of Regional
Labour Commissioners. (2))

“That the demand under the head
‘Labour and Employment' be reduced
by Rs. 100.”

{Lack of welfare acheme for
plantation workers of Assam, (3)]

CHAITRA 22, 1000 (SAKA)
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SHRIMATI PARVATHI KRISHNAN
(Coumbatore): I beg to move.

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100."

[Need to reorganise the working
of the Employment Exchanges and
root our corrupt practices with the
help of workers’ representatives.
(4)]

That the demand under the head.
‘Ministry of Labour be reduced by
Rs. 100.”

[Need to recover amounts due
from employers to the ESIC and
take penal action against the
offending employers. (5)]

That the demand under the heac
Ministry of Labour’ be reduced by
Rs 100.”

[Need to ensure full implemen-
tation of the Equal Remuneration
Act (6)]

That the demand under the hesd
Mimistry of Labour’ be reduced by
Rs 100"

[Need to introduce legislation 1o
guarantee unemployment allow-
ance. (7)]

‘ That the demand under the head
‘Minustry of Labour’ be reduced by
Rs 100."

[Need to bring all railway work=
ers under the purview of the lo-
dustrial Disputes Act (8)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100."

[Delay in introducing a system
of recognition of Trade Unions by
secret ballot. (9)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Ra 100

{Failure to recover dues of
Provident Fund Scheme from,
defaulting employers and institu-
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tion of penal action against them
(10)]

‘That the demand under the head
‘Ministry of Labour’ be reduced oy
Rs 100 *

[Failure to take urgent action
to introduce lemslation as recom
mended unanimously by the
covention of Trade Unions held in
1971 (11)]

“That the demand under the head
Mimistry of Labour be reduced by
Rs 100’

[Failure to ensure mimimum
bonug of 8233 per cent to all Cen-
tral Government employees incluri-
mng railways (12)]

That the demand under the head
Mimustry of Labour be reduced by
Rs 100’

[Failure to restore B 33 per cent
bonus from the year 1975 (13)]

That the demand under the head
Mimistrv of Labour be reduced o
Rs 100 *

[Failure to intervene and initiate
talks where strikes break out aid
leave workers to be blackmailed
by employers both in public and
private sector (14)]

That the demand under the head
‘Ministry of Labour’' be reduced by
Rs 100"

[Failure to improve ESI facili-
ties and further streamline the
working of the ESIC (15)]

That the demand under the head
“‘Ministry of Labour’ be reduced by
Rs 100"

[Inordinate delays m clearing
Provident Fund dues and need to
streamline the organisation (16)]
“That the demand under the head

‘Mimstry of Labour’ be reduced by
Rs 100"

[Failyre to ensure adequate
housing under the Industrial
Housing Scheme (17)]
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“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Failure to implement recom-
mendations of Mines Safety Con-
ferences (18)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Need to streamline the work of
the Directorate of Mines Safety.
(19)]

“That the demand under the head
‘Labour and Employment’ be reduc-
ed by Rs 100"

[Fallure to ensure employment
to workers of closed units in cn-
gineening textile and jute industry
by Government takeover (20)]

That the demand under the head
‘Labour and Employment be reduc.
ed by Rs 100"

[Need for more vigorous a:ton
to eradicate bonded labour while
ensuring protection and employ
ment for such labour (21)]

SHRI P RAJAGOPAL NAIDU
{Chittoor) I beg to move —

‘That the demand under the head
‘Ministry of Labour' be reduced b~
Rs 100"

[Failure to bring Labour Rela-

tions Bill scon (22)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Failure to protect the labour
from exploitation by the factory
owners. (23)]

“That the demand under the head
‘Ministry of Labour be reduced by
Rs 100.”

{Failure to implement labour
laws effectively (24)]

“That the demand under the head
of Labour be reduced by
Rs. 100
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[Fallure of the concillation
machinery in solving the industrisl
disputes and thereby avoid steikes.
(25)}

“That the demand under the hesu
‘Ministry of Labour' be reduced by
Rs. 100.”

[Failure to make the factory
owners to appear before the Con-
culiatory Officers along with the
labourers (28)]

“That the demand under the hesd
‘Labour and employment’ he re-
duced by Rs, 100"

|Fatlure to provide houses to
coal miners (27)]

“That the demand under the head
‘Labour and employment' he re-
duceg by Rs 100.”

|Failure to evaluate the employ-
ment exchanges. (28)]

“That the demand under the herd
‘Labour and employment’ be re-
duecq by Rs 100."

[Failure to 1mplement labour
wellare measures (28)]

“That the demand under ithe hesd

‘Labour ang employment’' be re=
duceg by Rs 100”

[Failure to strengthen mainten-
ance of lahour statistics. (30)]

“That the demand under the hesd
‘Labour and employment’ be 1e-
duceg by Rs 100"

[Failure to strengthen  salety
measures |n mines, (31)]

simet wfgeny dto et (w
IuTA) : wwrefe wgew, § wak
ameaw ¥ deft wgwew @ Falgw wow
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fre} yo ww ¥ gt tw ¥ Wid
Tt @ mft g o §—vm WX
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Fgt WY Sty wr—agt wE ¥ FAT
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ot T Ry Tt oAty

% g N we =g g fe frash
o€ ¥ ¥ A oft ¥ g sffew gt
ot 9T T W Sifewr firar g1 fi
wodr ¥ o 59 gur §, o Wy
gq &, @ aww & & 1 WY aw AAEEE
¥ feardiize & wt & S fom
Rt wY drar & WL w7 frar qr
a1 Powmfowtto & WA TR ¥
fear w1, ITRY WY ST TT ATYH A
faar mar &1 TaAAT & wifez gor
grReT femdie &, frdew fomdie
&, forg wt WY fraT & oL T wY
faar a1, 7% Wi 9T Tt foear B
¥ Y Y, Y A qure oft, g o
gt € o€ &) oY At & oY e
Sygemen s §, wgt 9T o 1y
wre e § W A e drome 8,
miﬁ"‘ﬂ‘mmﬂoﬂcmoﬁ
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vt far Wit &) ¥ s .,
Trwy WY Wy 9T W 9T wiww wgt
forar & 1 x® AT & Areeira et o wY
= o wifgy ST weR xww wy
qTT FTAT WMoy, A A Ay Tew
frar 8, v g wr Wiy

fradamag F art ¥ §1 Ay
war are § fis g wra e ferdgTwt
feray ot & 1 7y TreAy Tww & AW
¥ TR ¥ gw aifadt et wifgg o
£5 7 §8 Rz nfwd P wfi )
gL ara A fewdaT s e §)
& ¥@ AL T WTAT VTR AW Y gAY
e o ary & daia aet off & wgAT
wget § 1 gerourfode I FY oY

#za gu &, 37 w0 N e Wiy
witfs gft ¥ w1 Twie qRoumie
e ¥ s & gwr §, xafag v oy
Iqw! WO, WO wifgg )

wre ama & 7w WAt g fe
AN X O ¥l amr g gk O
TR W W7 AAFD F FIT T oA
wgrar war W W e wqw fear €
fir wg 9w W ) W, Kfer aft
AR TE M ¥Nism
m werr 1w wowr § faw WY
gyaw e ww otk W
T o ¥ folf i agrr T ot
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wyg wr g wifg T et Wi
woft wifeg | vt & wror gy e
sgux fet it A M gwant ¥
araer fwar o7, IEEY I JU €A
-fggt

foree Qe & W ¥ W
g vy & fe orad ot ofews 8w
rormgw L, Irar A g K e
It wear WA X §, A 1 OANGE 97
1 10 ®ar ¥ar wifgy o7 @R
sgrar i T wfg1) 9% amT A
ww ofer AET  mEIATEAw J
F &) THT AT AIHT FwT R AW
T A qAg7 &6 AgTE WR W
art 7 &€ 7w A faaw &)

wry ara & wrw X gy wgAT Il
g fr a1 tor Ardw & faaer om 3
wregar i §, ITh qugrd ® AT ¥
T AA ATE B, IAW OETAM A qTAATE
fagr § WY feqs aTeo & aEER
four 1 37 1 9w aF ooAEAE ¥
T3 frar wfer wa vg7 & o
o 27 W wrad A s KA
* (Fet iz &1 ag faqe 1w
Fres: 213 37 &3 aré w1 aTUEE
frar & orr gart gga fafret
¥ oY g Yam fipar § fedd s 0
GUTF w7 T gr § 4y ff gearnd
®Y WY aT94TE X T 4% § 1 45 BN
wﬁtr“mmﬁmt!
W Aifr ®t mx Wk TN
A g7 raeett ory i wrm wfigg
A AN T www gy wR W
T fw A ¥ A 9w Qe
YT ar, oy oot ww ot gur | wre
T & wed ¥ (@ T wAw Ay
A A W ot YEer aww ¥
!‘ﬁ'rrl#!ﬁﬂéh‘ far ot ofr ¢ o2
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AT A T IGEY WAT AT KT XA
frwarrr wfgg) o = A O A
W Wi waw I5ry wiiegd | WX dar
af frar war A w o o NE A
fawifoat ®Y wawr & af sAwm)

ox WA weer v fear § fr
wr oY W wAd w feore
¥ fagy sfitv 2w givae ored # sifer
Ay | ey 74 gfvaw & foas-
feox Y xa% Tman, oy WA weer
v frar § 1 afer ov o7 /@ €229
¥ v Af g o &) T X ARG
7wy FraEfeey ar QA w7 foar
¢ dfex fgr W gawr Friddnm 78
famr 1§ | AfAT A F AR T wrew
areAT =Ty |

ifa¥z v ¥ wdfigheer & aer
A-ATe w4 § 1 Far A qwr
T §, ART Pr-arer )y T =AY
g ¥ whve fomoavw ¥ wwd §
iy Aft g @) I TT ER
ZT A0y 1 w@ , v T,
e gaatr €7 27 At § 0 & ooy
JeTgew et g e avee ¥ Y wE A
Hfer gant arft § o A o owr
wifigfivaer 2T o e &1 S S
greATrT ¥ faars s #) a1y
¢t o°§ v e ¥ frem fear
g tw Ay ¥ X I way § &b
7IgQ & fag gy s A =2 )
770 ¥ ¥ ofeed v v Y £
FEL FEY WAT W7 KT AAF W
dar w0 v@ WY §)

T OF e Wi wgdt § 1 owwd
478 ofere gy waaw §)
IR A TXLA wr g N aw
aft WU {1 WA X A W Ty
wrak qfeers greoaefawr & wwiY At
Ay wrarrer vy fired qrer Wy
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[sfrarfy wrigear Yo Tiwiwy]
1 wefieg & ex vt ofr ¥ wpft §
fie ¥ x@ 7w ¥ wroftr 831 vy
& vufg ¥g WY fe g ol T
§ WX I Firerar WY age wve &
g fafreed ¥ A fireom W agw
gfer g &)

s oiw & fafeom@mem ¥ oy §
wgft § fe fow ag ¥ aw og <
fafearGmm wear § 1 @ W W
wou & fais wrarer 3B § IR
fafezames o omen 41 ewT & oW
FErEe T g g | wew qRr
Tt § 0% &uaTg A ¥ W 3
T T W R W W ® fg
faosifom #Y fy: 377 oewT fedy w5 &
T T §, N agwe fear wmd
it fag Igm an fawr) 3@ @1
&1 gwd SfafreT & RO W
feat | sl ooft s 3 wwEe & fame
wrE raTEr Y Y T | A g
% wooww ¥ faems swf wA & S
farons Frdwgy €7 e & WX 3F
w qFr w7 Frerer fear s
g & st e fafrer mmw @
A% am ¥ e 8T )

R it ot ¥ weiw
7 ¢a ATaE § g y 3 e ifere
gfawre & wifem & o qEady § IEN
& w4
DR. SUBRAMANIAM SWAMY
(Bombay North-East): I will not

take more time than Mr Sathe has
taken,

Firstly 1 would like to congratulate
the Labour Minister on the manner
in which he has been conducting the
activities of this Ministry. I myself
happen to be the President of a
number of labour unions which come
in contact with this Ministry and,
although I cannot say that his bureau-
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cracy is a8 co-operative as ong would
like it to be neverthelsss as & Minis-
ter he does exercise authority aend
the functions in a manner which all
sides have greatly appreciated. I
would also like to say that if one
were to list the achievements of the
Janata Government of the last one
year, such as scrapping of the com-
pulsory deposit scheme, the re-in-
statement of workers, giving of bonus
and so on, one finds that most of the
achjevements of the Janata Govern-
ment happened to be by and large
due to the efforts of the Labour Mi-
nister, I will say that here also he
can be justly proud. When the Janata
Party took over we did have a large
amount of bottled up tension amongst
workers and 1t was natural that when
a democratic Government came that
this tension would blow wup and
therefore, if there was rise in snme
amount of industrial strife. I think
that is something we would accept
and something we would try to acco-
mmodate But even if you take 1nto
account that fact, I would say that
things would have been much worse
it a less adroit handling of the mtua-
tion had taken place. I know that Mr
Sathe's intellectual mentor who domi-
nated the ideological thinking during
the emergency thought that the only
way to solve the labour problem was
to bottle it up I do not know in the
new context whether Mr, Sathe would
like to acknowledge the intellectual
leadership of the person you acknow-
ledged during the Emergency. In fact,
the problem before our Government
has been that we have to spend quite
a good portion of our time in trying
to undo the mischief done by them.
I would say, during this one year, on
the labour front, we could have achie-
ved a Jot more and shown lot more
results than we already did which is
quite substantial, if we had not spent
our time undoing the mischief done
by Mr. Ssthe and his mentors during
the 19 months of the Emergency. It
produce the fruits



during the last one year. I have my-
self collected statistics on that. Some
of these strikes are genuine and I
would like to associate myselt with
these strikes. For example, the one-
day strike of the Life Insurance Cor-
poration’s Clasg III and Class IV em-
ployees was perfectly a  genuine
strike. There wag an agreement
signed in 1974 between the workers
and the management which was a
written agreement. Afterwards, the
Finance Minister initiated it and
okeyed it and it was in operation.
During the Emergency unilaterly,
this was scrapped. 1 would have as-
sumed that when our Government
was formed. automatically we would
have re-instated that contract but
it is a matter of regret for me also
that the Government decided to con-
test it in the court when the spokes-
men of the labour side took it to
court. I wish, the labour side had
ulso not taken it to court. I wish. it
had been settled by talking. Even
after taking to the court, I think, it
would have been proper for our Gov-
ernment not to have contested in the
court. Here is a clear case where
the employees were perfectly right
and they did not sustain the strike—
they went on one-day strike—they
won it in the court. All congratula-
tions to them. 1f they had prolonged
the strike. I do not think any right

thinking person in this country
could have really objected to this.
Similarly, there are such contracts

which were signed during the emer-
gency but were not implemented. The
Indian Ojl Officers did sign w contract
before emergency but that was
withrawn during the emergency and
still not being re-instated. T would
like the Labour Minister to examine
such contracts which were signed bi-
loterly between the management and

CHAITRA 22, 1900 (SAKA)

DG, 197879 386
the Labour before emergency but

emergency and still not being re-
instated. But these are genuine
ones,

There are also some strikes which
in Bombay particularly which is an
important industrial centre are con-
ducted deliberately to embrass the
Janata Government. After the strike
takes place. the workers are told.
“What can we do. The Janata Gove
ernment has come; since the Janata
Government has come, no demand of
labour is met. In fact, the population
of mosquitos has also increased due
to emergence of the Janata Govern-
ment.” This is the kind of thing (In-
terruptions) I am not the President
of any union which has gone gn strike
1o embarrasg the Janata Government.
These are strikes which are there
in many parts of the country prima-
rily aimed at embarrassing the Ja-
nata Government. There is no Jove
for the workers at all. There are no
demands which one can say are meant
for the workers. But actually the
primary aim is to embarrasg the Ja-
nata Government,

I would say, many premier indus-
tries in Bombay are suffering and
the workers are suffering because of
this. The workers themselves do
not want jt. They are afraid of the
goondaism. For example, the union
of Mr. Dutta Samant in Bombay to-
day is engaged in terrorising the
workers and preventing them from
going to work.

The third king of strikes which are
there are primarily aimed to retain
their leadership. It ig quite clear
that the Congress and their Ministers
are losing ground in the labour fleld.
They are slowly slipping; they are
afraid that may lose it to the
nationalist elements in the country.
Take, for example, bank employees.
It was quite clear that the Govern-
ment wag interested in negotiating
with bank employees on the question
of wage revision. But the bank em-
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CPI both felt that they will lose
ground completely if there were
negotiations. So, they created one-
day strike, two-day strike or three-
day strike, wild-cat strikes, primari-
ly because they ‘'wanted their hold
on them. (Interrupions) The Bhar-
tiva Mazdoor Sangh is a fast-grow-
ing union; they have a very positive
attitude,

Now, if you subtract these lkind
of strikes. due to these elements. to
embarrass the Janata Government
and to retain leadership, actually, the
number of strikes that have taken
place in the country, in 1977, has
less than the number in 1975. I have
done this calculation. It is no use to
blame the workers as such. They
have genuine grievances. Their
share in the national income has gone
down very much since Mrs. Indira
Gandhi's Government came to power.
In 19668, the share of workers in the
nationa] income was 42 per cent and
it declined after 10 glorious years of
rule to 35 per cent. Thig has not
happened in any other country ex-
cept m India. Similarly, you will
bhe surprised to know that the real
wages in 1977 were lower than those
in 1964, There iz hardly any coun-
try in the world where the real
wages of organised labour are lower
after a period of 13 years. But this
miracle has happened in India Under
the rule of Mrs. Indira Gandhi, the
organised labour’s real wages today
are 2 per cent below to level that was
prevailing in 1964.

I would say, what is most impor-
tant is to get to the root cause of it.
Actually, 1 think, the conditions can
be created in this country by which
the strike a8 a weapon can become
obsolete. There are industries in
this country which have not had
strikes 1n the last 15 or 20 years. One
should examine why there are such
industries where the workers have
not gone on strike. One comes to &
conclusion that the management
shows human approach. exhibits hu-
man approach. in dealing with
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workers, mot try to suppress them,
not try to throw them out of job but
to engage them in human relations,
In this regard, I would ask the hon,
Labour Minister to strengthen the
process of collective bargmining. The
concept of collective bargaining is
very weak in India. It is really
suffering because of two reasons.
First the old recognised unions are
out of date, particularly the Congress
and Communist unions; they are
literally out of date. In fact, I
would say that as far ag ths in-
fluence of communists in the labour
union fleld is concerned, it is a dec-
lining fleld as communists are declin-
ing everywhere else as the Congress
ideology is alsp declining. There--
fore in places like railways and
banks, there should be proper veri-
fication and enumeration of mem-
bership should start afresh. Here, 1
would like to bring to the notice of
the Labour Minister that you have to
be careful about the bureaucracy:
the bureaucracy is, in fact, in collu-
sion with these elements because
they may have been put there, Quali-
fication and merit was not a very im-
portant factor in the last 10 years
of Mrs Gandhi's rule because jf
that was a consideration, she herself
should not have been the Prime
Mmister During the rule of Mrs
Gandhi, people without any qualifica-
tions. on the basis of favouritism
were staffed in the Government
particularly in the Labour Mimstrv
and they are likely to sabotage any
attempt to democratise the wunion
field.

I would like to draw the attention
of the Labour Ministry here to the
way in which verification is going
oen in the bankes, in the banking in-
dustry. Bureaucrats have conspired
to seg that the communist and the
Congress unions get their recognition;
they have chosen a date of reference
which is of the emergency; they have
done it  without informing other
bank unions in the fleld; they have
arbitaraily chosen this. I have al-
ready drawn the attention of the
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Labour Ministry to this. I would Hke
this to go on record to show how the
bureaucracy, some elements of the
bureaucracy in collusion with the for-
mer frustrated Congress elements are
trying to sabotage the good standing
of the labour. Therefore, 1 would
like to urge the Labour Ministry
please try tp get elections as soon as
possible and bring in a concept of
election in the unions. In those places
where electiong have taken place, the
traditional uniong have lost. For ex-
ample, in BHEL, what happened after
the electiong took place? The com-
munist unions evaporated; the Cong-
ress unions evaporated. And if you
look at the total results of BHEL, you
will find that those unions which are
new, which are alleged to be pro-
Janata party, they have got two-
thirdg of the seats in these recent
elections.

AN. HON. MEMBER: Jhansi.

DR. SUBRAMANIAM SWAMY:
They are absolutely out of date.
You do not know what is happening
in this country. Therefore. I would
like to suggest, in conclusion, to the
Lubour Minister that it ig very impor-
tant that in order to bring sbout a
better situation in labour for the com-
ing years. he must consider a few
points which I would like to place
befure him. First and foremost, I
woulg like the Labour Ministry to
evolve w natlona] wage policy before
an income and price policy isg evolved.
I do not see why we have to wait till
a comprehensive income and price
policy has to come. The Bhoothlin-
gam Committee is still looking at
the ghost, I do not know., For their
report, we need not wait. I don't
think there can be much faith in a
committee headed by somebody who
has been in the top echelon of the
bureaucracy all his life and then
afterwards becomes a Chairman of a
multinational corporation. Therefore,
I would say that we would have much
greater faith if the committee is head-
ed by the Labour Minister himself.
There is & lot of faith on him in this
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country as Shrimati Ahilys P. Rang-
nekar hersel? hes said that the
workers feel that they have direct
access to him. It is probably only
the Minister whom......

it wew wd :  wg fardr o
ST AT AIET T W) A
Tdr A

DR. SUBRAMANIAM BSWAMY:
WIYeH! T AT AT W WA &

Anyway, I would like that before the
wage policy comes, income and price
policy is formed. In this regard, it is
quite surprising to see that there are
9 components of wage. It is a total
mess; it is a total confusion. This
should be grossly simplified and re-
duced to four components—bacic wage,
ncentive, bonus and terminal benefit
—all adding upto about 167 per cent
of the basic wage.

Secondly, I would like him to
consider seriously the concept of right
to work because that is the only way
we can bring about a sense of secu-
rity in the mind of workers. As long
as there is a job secruity, as long as
the concept of right to work is not
there, it is never possible to assure
the workers tp be peaceful. Thirdly,
in view of the fact that Shrimati
Parvathi Krishnan has come here, an
equa! employment opportunity pro-
gramme for women, particularly the
concept of part-time employment
should be there: it is not enough to
have equal remuneration for women,
but it is also that the con-
cept of job should be parcelled out
in a part-time form so that women
can participate in it.

SHRIMATI PARVATHI KRISH-
NAN (Coimbuatore): In that case, you
ask for rule 104 of the Delhi Educa-
tion Act to be amended. The Labour
Minister may convey this to the Edn-
cation Mnjster.
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DR. SUBRAMANIAM SWAMY: T ¥ wfrwre R R far, woewdr
Your recommendation will be given & porirs st WY Ty fvar ey TN
Fx gfra afemd w) i fymr o

Therefore the concept of part-time o# fau ¥ frdie w7 & s ol ofr

employment must come about. Other- TAAT TTTT T,
wise women cannot seriously parti- w A w T

cipate in the labour force. L ol g
Fourthly, I would like the Labour & FEAT WTRAT
Minister to spruce up the Labour . “t m_m Fg_'ﬁ w1
Commissioner’s office. The Labour g i wgt oA ol & A t‘élf
Commissioners are over-worked. I do foar &, ®Or wew frdaa & s
not thing that it is possible, honestly ¥ YT %
speaking to work in the conditions gty Wi 6 & f ¥
in which the Labour Commissioners Faarfeat ». WY A7 ZA7 wifgn 9y s
t'-;e “;Wﬂﬂf—:“ﬂmle kind of °ﬂt11¢:; oY o AT fraT T & | wER ATt W
ey have. In fact, I am represen :
presentlv one of the Bank Unions in qﬁl ;ﬁ' ! 'lﬂ'"l" T!lTFf & ”IE,‘ '
a negotiation With Labour Commis- g wwifral aqn Y 0% 2 femgde

sioner. I have seen the condition Foa e’ w71 97 g frear =fgm o
of office: the building may come down ¥ Uil '

on any day even while we are busy

negotiating. Therefore, such an im- 773 "1ga w14 faAT #7 gif T & e

portant and vital office must be .. S - =

spruced up; the level ang the status # waf &7 7% ¥ W17 Wi I-l_-_'ﬁT T'T T_&

of that office; must be raised. g ff sar a7 & 17 7 w14 i

Finally, I woul he La . e gh & wef gek W

inally, I would urge on t -

bour Minister to call a national Round ag gifT 33T ¥ ghar & vy

Table Conference of all economic in- 1976~77 & WIFT FATAT ATRATE |

oy oy 197677 ¥ v ¥y 20 v wrd
e m or [

relations. In this regard 1 would en- feet ¥ gfr gk oft o fis g o a3

dorse the call that the Industrial Re- arga WX R s § g F

lations Bill must be brought before wogdi & &t 2% gfm wfowrc @
Parliament at the earliest, @ § | o) grew F ot 1 wQT 28
wfY wvge wrw ¢ (wTIgT) EATy v wrd feedt ot gt g oft ot e

oA, & e g g e weR ﬁllﬁ'&!lsmfomwﬁﬁﬂ
TR T TEE W H T A w7 www] W gty gk o ame wew ) ww oo
= fFar | aa® gy F o ey ofr &1 fgara @ & fir oY ¥ oew ¥,

ST JAAT TTHTT HY HUATT AAT AT s ot & wnt 3w qferaa wfawre
2 5 19 73 ¥ gt & zrew ¥ forey W< o w1 sfeere orr forrr oy
FAg AT & whaErct B g, I # wfers wri fedi ot g 7 cwamr
N F wET R dm, I I NAIf e Wil
wvewd) femfaz & Wi WY, o7 % maew o X A g ¥
@ 2T qfmw wheerd W @ wrd foit o i gk & Se® W
fAar SARY T A € wETC X varar i wgr g waifs @ Wi
TR FRaT | ST ETETKR gl ® wga @ oF wpht &
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16.50 hrs.

[SuR1 M. SATYANARAYAN Ra0 sn the

Chasr].

a3 @it A § FF e aTET A
oA % A gagdd § aga sl
g€ 81 wwer @ T W ax ¢
forg g ¥ 19 WX & qHA! wTA X
qugdi % #¥ qfraw whree @ fag
wq &, FAYL ¥ ITHT NG T WHAwC
o farar war qr, 37 7T ETEA fearfae
=@rm g $T 7€ f—ag o A
wagdr & fewr & wlr g ofr 1 wAAw
TF A0 TT AT TASY WA A1 IST A
1 GireTX T 97 | T I ¥
AReTy wgT fxar T 4T A qAHE
@ 76 g gz 3 Y af Y 1 woAgT
iz e s o a5 ¢ 1 § feat
FHTC F A2 TG FT A F, Afww
w7 g ¥a @ # fr fggema o afast
ST g g1 I 19 WEM 7
fax a7g & gard AR wfe@ 7 ¥
Feqr, a3 77 Y s #o wro Arvo
wr iy Fax @, IFE TAE TT FTAT
qrerr wi A1 7@ “FTAYE 91,
mwifas ar, fx 37§ 19 wAAT Y
24y 7€ wrary frrafr 1 39 19 7A
T FIT ¥ A5 GET ) FOHT A IT R
TAM 7% FT & 91, I7 K AT 9T
A0 aTr gwI, APRT w7 & wA4w g
At il ;i FAFT FTAMI g | W
frTga sE AT & i ITIr FIFICAAR
*® A77, ITHAT ¥ ATEH AW A AW
wifer dar gt
17.00 hrs,

ot WarR WIS : ¥OT WTT W TY FFAT
& fir o ot wraaTE & Arerw et
¥ w wr Fewren wyrar, foraet wag &
wre ¥ fudehr et wmrg ?

it moltgre orw : WIS R WEA e
% ay wEy 47 fir e qTETT ¥ AN
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& wrz wagdd & wwfw gk 8, daw-
e wr ¥

ot wowr wrer @ (SwRrz) ag
oay ¥ fedee v ¢

st g e : fedow A1 § F 4G
1 & 3% g7 & wig 9g TI@ A
SEAT g—Fo  wHANIA fauRy s&
fawd feaT 1Y 77 AT TRT 9T IR
ag, w1 s g g & s o efwar
refY & sy 3w 1 @ oY @y wfed qr
for gy el o & v AT A
wg 9w ag wg ¢ & f srean efw
areft & Rt wAE | & o g—A3
qIgE WY THY TOA FT GET w2 |

TS AW W ®, warafa o, st
A AN @, I FT UX ¥ 727 Fv07
g & 5 Trdlt & faaT & T qvwre
&, W73 AT W GURTT A IA K FT gf
wig® < 1 S foam o1, 37 ¥ P
T ¥ zar faar ur, 399 WA § 1 7w
w7 fearar) gwwga ? foww Ao
¥ W IAE AFF K1 67 Py B, wEr
dYo qUx Yo AT A & ML A vl als,
37 &1 Wt 7 gfaumd f wid | wrg >
HTo TXo o ¥ ww ¥v frar ?,
afes 5w 7 #t go v @ 1 ¢ foww
fr 37 1 WY fvd aow A5 4 TEa
wferf w7 @ & wmarg fr 3w
#T 91 48T AT § TE T q9F HF H
1 vl T N A€ §, 5T wdw o,
fora¥ I FTIET 57 &1 9% o =% )

U% T T 7@ F A9 ¥7 @
g—re & agd % e g T
WH RATHG WA TGT W6 IT & F19 §v
e §, AfFT 99 & Ao W & 1o
FTaTEY WY A4 9T FT v feArey
wEAE | WHl W & mamw &
Attt It g & gt ¢, Fow vy
Frligsymr gt ©t 7% 3w



395 DG, 1978-70
[sft srtg< wre)

IECT WY & WA Qe wOv
wrgaT | W ¥ qgET JMger N ag
e wTgT ¥ et sTew e ¥ fredr
ar fggemw & fad a3 wed Wi e
¥ ard g1 @ e & WY wow g
e ¥ &l frdard dwx fondde
qT § 1 AT AT faurdie Tw) v
¥ 2war @Y oy weAr O, @ we
& 11 wredAY WX A7 | wwrafa oft, &%
& WY HTYT & Fwre w e v Sftwm
firar a7 | W AW guT § —ft W
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wEsH N Wy v of &, 7 Www
@ YIZ X7 A ¥ fgmr TR
wr wifew 777 §, &f67 gy amm
¥ £ %1 TAT Jrvr ¥4 fear A1 7y &0
™ faq ag apr w=d & fr s
HTHT TR 17 &Y A1 ¥7, A
IA A WA T FA4 7 | & gowre
# umr w00 g o =e wrew fim,
ot a8 g€ g, 3w w1 W Wy
fwar srg, wwifw 9wy g do e wrho
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SHRI SAUGATA ROY (Barack-
pore): 1 have listened to many of
the speeches including Shri Sathe's
and Dr. Subramaniam Swamy's. I am
sorry 1 cannot be ridiculously eulo-
gising in my speech about the Labour
Minister as Dr. Swamy was. Inspite
of all said and done and all the weak-
nesseg personally I may have for Dr.
Verma, I charge this Government with
total inaction and incapacity for
action during the last one year.

I will shortly get into the facts
But what hag been the labour situa-
tion in the lust one year. I know that
it is not the Labour Minister who
alone determines the labour situation.
Often he is a helpless spectator while
the other Ministers of the State Gov-
ernment do not act. Often he is not
in a position to intervene because his
own party trade union will not lListen
to him. 1 know of another Labour
Minister who was there before him
but with unhappy heart had to pass
the Act, the Law which took away
workers right to bonus. To-day, I
believe, Mr. Ravindra Verma is
caught in such a cage, while he sits
and sees that the whole industrial
situation in this country is growing
from bad to worse, but he cannot do
anything.

I say, if the year 1976 for labour
can be categorised, can be bracketted
with suppression, the year 1977 can
be categorised with Government in-
action and violence in trade union
activities. I am surprised that inspite
of all the unrest that has taken place,
the complacence of this Government
is about the labour situmtion.

On page 8 of this Report it has
been sald:—

“An analysis of the statistics dur-
ing the last seven years shows that
on an average the total mandays
lost ranged around 20 million, ex-
cept in 1971 when it came down to
18.55 million.”
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In 1874, when it rose to 40.26 mil-
because of strike by railway-

men, in 1976 it came down to 12.80
millions due to emergency. Accord-
ing to the available provisional
figures the number of mandays lost
during 1977 was 21.21 millions. L
detected some complacency here.
Well, 1t has been 20 million mandays
last year. Every year we have got al-
most that figure. That has created com-
placency. Not only that, there is
jugglery of statistics that hag been
done here. They also say—a marked
feature of the labour situation was
that the percentage of time lost due
to lock out showed an upwarg trend.
In 1976 the lock outs accounted for
7883 per cent of the tota] mandays
lost whereas it came down to 52.83
per cent in 1877. This is nothing but
a jugglery of figure which intelligent
officers in his Ministry have done.
The fact is in 1976 the mandays lost
due to lock out were approximately
10 millions. 1n 1976 mandays lost
due to strikes were about 2 mullions
whereas in 1877 it went up to 10
millions. So, the mandays lost due
to lockout are the same. The em-
ployers are behaving in the same
way. Only the workers are re<orting
to most strikes. Either the Govern-
ment hag lost the moral authority or
the capacity to intervene. So, what
I am afraid of is that these strikes
and lock outs have not affected the
private sector only. The private sec-
tor is notorious because of bad em-
ployers in our country. What I am
afraid of ig that this has affected the
public sector very badly. In the last
one year, if you just look into that,
there have been g0 many cases of
strikes in the public sector. In April

last there was a strike in H.E.C.
Ranchi. In May the Bombay Port
workers went gn strike, In August,
in Hindustan Shipyard there was
trouble. In September there was
strike in Kota Atomic Power Plant
and there was strike In HMT.
Kalamassery which went on for 2}
months, In January, there was lock
out in HEL, Hydersbad and then
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Southern Rumilway employees in Ma-
dura; Division went on strike In
March, we saw LIC Development
workers going on strmike In April,
there was a stnke gowng on in the
Indian Space Research Organmsation
in Trivandrum Not only that, an-
other feature of this whole situation
13 that the Government's overall
policy has been lukewarm to the pub-
lic sector So, mn so few cases the
Central Labour Mimister cared to in-
tervene Here 1t 18 said with fanfare
that the Labour Minister intervened
mn as many as a dozen cases In one
ful] year the Labour Miruster inter-
vened in one dozen cases 1€ one case
in 30 days whereas the strikes are
almost eight to ten per day Eight
to ten strikes are taking place in the
country per day and the Labour
Minister 1s intervening in a dozen
cases per year 1 congratulated him
then and I am prepared to do so even
now When the Port and Dock wor-
kers went on strike the qward given
by the Labour Minister was helpful
to the employees But today he
pleads his inability when Bailadilla
workers are retrenched and fired
upon. Today he pleads hig jnability
when 105 workers of Swadesh; Cot-
ton Mills i1n Kanpur are fired upon
and killed Today he pleads his in-
ability when there 15 firing of workers
of the Bharat Heavy Electricals in
Hardwar Today he pleads his inabi-
Ity when there is a strike st the
Bhopal unit of BHEL I would lke
him to assert himself at this time
tell the other Mimsters that it 1s the
business of the Central Labour Minis-
iry to intervene when there 1s a
strike 1n the other Minustries But I
have a feeling that the other Minis-
ters do not cooperate with the Labour
Muuster and as a result of that, its
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In April last the Minister announc-
ed an interim settlement for news-
paper employees Then we found
that in December sguddenly the em-
ployers decided that they would opt
out from the Wage Board, both for
newspaper employeeg and for work-
ing journalists Here the Report says
that the Labour Minster is talkung
with them so that g solution can be
found But they opted out almost
two or three months back. TUptill
now no solution has been found out
about the Newspaper Wage Board
Not only that [ have also a feeling
that probably Mr Ravindra Varma
also wants to earn a distinction Shry
Charan Singh has mmde a name for
himself m appointing Commussions
M: Ravindra Varma also wants to
make a name for himself ;n agppoint-
ing commuttees There has been &
Commuttee on Comprehensive Indus-
trial Relations Law There has been
a Commuttee on Labour Participation
in Management There has been a
Committee on Consumers Price In-
dex Numbers There 153 a Committee
which 1s of course appointed by the
Finance Minister the Bhoothalingam
Committee on wages, prices and in
comes polity These are the com-
mittees which are there With all
these commuttees uptill now no con-
crete action has been taken so far
The Industria] Relations Law was
proposed sometime 1n the Jast Decem-
ber session It 18 almost middle of
April now and the comprehensive 1n-
dustrial relations law has not come
out T hope the Minister will come
up with this I do not want now to
speak gbout my proposals for Indus-
trinl Relations Law, because I have
spoken on that in the Labour Con-
sultative Commuttee and I will speak
again when the Bil] comes yp But
I wish t0 say that all these com-
mitteeg are taking up a lot of time
with the result that one of the prin-
cipal functions of this Ministry has
not been fulfilled which is legislation
There have been only two legislations
breaght i by this Ministry in the
it ohe whole w..-m is amend-
ing the Payment of Besuy Act-dbe
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At this stage I want to say some
more important things on the indus-
trial situation. This Book says that
one of the contributing factors is the
fluidity of the loyalty of trade unjons.
Indirectly it gays, that the multipli=
city of the trade uniong ig causing thig
thing. Now, Sir, who is causing this
multiplicity of trade unions? You
suddenly revived the Indian Labour
Conference, which 18 an all right de-
vision, but you invited everybody
from Bharatiya Mazdoor Sangh,
which is an employers' organisation
to UTUC ete. You invited almost
everybody. Now you are allowing
multipheity of trade unions. When
you invite anybody and everybody
without proper verification into the
Industria]l Labour Conference, Mr.
Subramaniam Swamy may have every
reason to be pleased with you, but
we gre not, because, we feel, it is
dividing the workers' movement. If
you want, you have a secret ballot
for the recognition of trade unions.
We have np objection, but do not
invite trade unions on this large
scale, There is labour unrest and
fing in Ghazimbad; there ig firing in
Kanpur and in Bailadilla and other
places. These incidents ghow that the
pent-up feelings of the workers are
coming out. One year is over. Even
the Janata party has lost in Andhra
and in Karnataka. It is no longey fit
to talk about emergency and today
there is a strike in three Public Sec-
tor undertakings, In emergency, the
congress lost the maximum support
of the industrial workers when the
right of bonus was taken away. We
were the sufferers. Unfartunately,
Mrs. Gandhi has not changed her
view uptil] now, Recently, in an in-
terview, she seid thet the working-
clasy vated against har in cities be-
cause the workingclams could be in-
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fluenced by the empioyers, I am
totally at variance with this attitude.
But, 1 say that it is not emergency
now. It js mainly because the prices
afe rising, the consumer price index
is going up and wages are not keeping
pace with that, The employers are
not paying heed to the Government.
Government has not got the moral
authority to control the employers.
Therefore, the ¢mploye& &re resort-
ing to violence and the police is re-
sorting to firing. This iz the labour
situation in the whole country. I am
nof saying this or criticising if order
to gein something. I want to say that
it is time that Government takes stock
of the situation and intervenes effec-
tively in the labour disputes that are
taking place, particularly, in the
labour disputes, that are taking place
in the public gector companies. Why
should there be labour disputes,
strikes or lock-out in public gector
undertakings when they are supposed
to be model employers? I do not
find any reason at all. If there are
lacunae, we are prepared to help
you.

Mr. Chairman, I think my speech
will be continued on the next day.
So, 1 will continue with some points
only to-day.

Next thing is with regard to agri-
cultural workers. In the last Govern-
ment, they have done something
about the wgricultural workers and
the bonded labour. Under the
Twenty-Point Programme, regarding
agricultural workers, most of the
States have fixed minimum wages for
them. What is needed now is a com-
prehensive law on the agricultural
workerg according to the Kerala
model. ] do pot think that the Cen-
tral Government, at this stage, is
prepared for bringing out such a law
though the report points out that
there will be such a special con-
ference called for the agricultural
workers.
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‘the bonded labour. But, what has
the present Government done after
their coming into power? They say
that the bonded labour es on 3Slst
December 1877 identified was 1,02,060,
the bonded labour freed was 1,00,862
but the bonded labour rehabilitated
was only 28,728. Out of the identi-
fleld bonded labour, yoil are rehabi-
litating only a very few of them. It
appears to me that the rehabilitation
of the bonded labour is proceeding
at a very very slow raie.

I want to say something about the
biri workers. You have introduced
now the E.S.I., employees' state in=
surance. This facility has now to be
extended to the cottage industries
workers also. Likewise™ we have
fixed the minimum wage also for the
agricultural workers. If you are
going in for the expansion of khadl
and village industries jn a big way,
you should also fix the minimum
wages for the khadi and village
industries workers.

Regarding the safety in coalmines,
much has been talked about earlier.
Chasnala incident was there. 1 just
want to mention about how callous
is the Director-General of Mines
‘Safety about the safety of the work-
ers. Sir, only yesterday morning,
myself and Mr. Chitta Basu gave a
call attention motion on the accident
+at the Tara colliery on 30th March
where five workers were killed. In
‘the evening 1 was Jlooking at the
notice board. I found that suddenly
the accident in Tara colliery on 30th
March had been reported and notice
comes in for that ten days after the
accident.

Is this the way the Director-
‘General of Mines gafety should func-
tion? For ten days why no notice was
given? Why wu statement of the
Minister was not made at all? Don't
you believe that toning up of the
mines safety measure is necessary?
Chasnala does not come every day.
{Interruptions) MWines ““‘slity has
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come down. It must also be remem-
bered that fatality does not take
place everyday. In Tara colliery, so
many people died. You sympathise
with them. The mines safety mea-
gure has to be toned up. (Interrup-
tions).

In regard to houses for coalminers,
that comes under the charge of this
ministry. After nationalisation in the
first, second or third year there was
building activity. But Government
is lagging behind very much. A large
number of coalminers are still living
in their old jhuggi-jhopri and bnstis
as they used to be. About the jute
industry the less said the better.
Jute mills are closed for months to-
gether. Previously, at least the Cen-
tral Government made many efforts
10 get the jute mills opened. Sir, in
my constituency, two jute mills em-
ploying 12,000 people, Naihati and
Kinnyson jute mills, are closed for
over six months or so. Not a single
effort has been made by the Central
Government to reopen them. The
decision of taking over of some sick
industries was taken by the last Gov-
ernment. But that hag not been im-
plemented in regard to these jute
mills which have been closed for six
months or seven months or eight
months. 76,000 jute mill workers
have been laid off only due to power
shortage. And nothing has been done.
When power goes off there is lay-off.
Nothing has been done gabout the
workers.

There is no direction gone from the
Central Government to the State
Government about what is to be done
about the power shortage. Mr. Chair-
men, I think, 8-30 is the limit for
me.

MR, CHAIRMAN: Not 5-30 be-
cause there is the other Member from
your party who iz there. 1If he
agrees, then you can gpeak.

SHR! SAUGATA ROY: I shall
finish mow because he i# going to
Ahmedabad to-fay.
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MR. CHAIRMAN: To-day I can-
not give you more time, '

SHRI SAUGATA ROY: gir, the
Labour Minister happens to be the
Minister of Employment., Unfor-
tumately, in the total Ministry, the
Labour Ministry receives a back seat
and in the Labour Ministry the Direc-
torate of Employment receives a back
geat and as a result of which the Con-
tioller of Employment Exchanges is
not there. There is lot of corruption
in the employment exchanges. Work-
ers representatives have not been
awgociated with employment ex-
changes. Last year we find that there
was a spurt in the number of un-
emploved on the live register. Fur-
ther, Sir, the total number of place-
ments in 1977 were 462 lakhs as
against 4.97 lakhs jn 1976. No pro-
per 1easons has been given as to why
numbcr placements have gone down
and the number of unemployed on
the live register has gone up. One
explanation given by the Govern-
ment is that @ number of vacancles
are not intimated to the employment
exchanges, Government should come
forward with a legislation so that all
the vacancies intimateg to the employ-
ment exchanges.

With regard to scheduled castes and
scheduled tribes in 1976 their num-
ber in employment exchanges was
10.78 lakh whereas in 1977 it has
gZone to 128 lakhs. The placements
in scheduled castes in 1976 were 38,000
whereas in 1977 the number has come
down to 35,000.

Lastly, Sir, I would like to say that
two governments in India—Woest
Bengal und Kerala governments—
have come forward with bills for un-
employment allowance. It is our mis-
fortune that in thig country even
after thirty years of Independence—
or Congress rule—there are 30 many
unemployed people. Now two State
Governments have come forward and
shown the way that unemployment
allowance can be given. Let the Cen-
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ance to the unemployed people. It
will come to Rs. 50 to Rs. 60 per man
per month or in other words it will
come to Rs. 60 crores per month as
there are one crore inemployed per-
sons in this country. It is not a big
amount. You can make a start some-
where. What is happening at the
present moment is that placements
are going down whereas unemploy-
ment rate is going up.

Lastly, Sir, I would like to say a
word about the welfare measures. I
want to say that there are ESI and
provident fund defaulters, Positive
penal action should be taken against
them. Unfortunately, I am told, that
even public sector undertakings are
defaulters with regard to provident
fund and ESI. Unlesg strong action
13 taken this malady will not get re-
moved. Now, a word about ‘bonus’.
I spoke on the Payment of Bonus
Bill. Todny the Minister is advocat-
ing the theory that bonus is a de-
ferred wage, May I know then why
have you referred it to Bhootha-
lingam Committee. If you accept it
as g deferred wage then it should
apply equally to railways, P & T, etc.
The Bhoothalingam Committee is
something about which workers are
apprehensive. So, about bonus, Gov-
ernment should come out with a
policy announcement within the next
two or three months, not make bonus
for only one year, but meke bonus
a permanent feature so that this pro-
blem of having banus legislation
every year is diminished. With that
I wish the hon. Minister good luck
in his very difficult task of main-
taining peaceful industrial situation
in the country and I hope that in the
coming years, we will see an improve-
ment in the industrml situation in
the whole pf the country.

ey denfi e swe ¥ T
Wit (w0 tm yurw fey) @ wwilr
agiw, & wrehw wver, o @ 0T
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Frror Farg wm § weg el & wfafofi,
frarwerret & wfafafly, Tow goeTd &
wftrfrfir Wi ¥t woere & witeff—
it firerex froir 3 § 1 v Foof
¥ ¥ o s & a somrfne s
oy gt frr ®) w1 w af gav
wifgy | =% qawy @y aw § WK
gaeid o wgy o § dfer gmd
vy T A forr ar e WA 2 fw
AT T X qF Y I ¥ {
W 0T AW T AT Wfew o & IR
forg Torcieft w1 7w aen W wfA
afr i spruen § 1 wfe
Rwr & o) srorarRr o e T, sefrey
ufierz, arr wfye dr fg M
9 aft gaw wfew v ©F wqm
T TF W W gor, o1 ag sfww o
qr | e aaerd & fag
WTEAT E TN 4.4 GOTT wferw gy
¥ 2oy yefae s Toft O & afer
& e v Faw & wfirwrw Se & forat
¥ wez w fag mg wfe & o afaerd
¥ i mre oy @ ) ey o v it
¥ s vy fear § & e s =
wrefrar g€ 1 s fewrr & 9 areferat
¥ waray ok ¥ forg, e st o€
o ¥ off wely worrdr R, Tt Al
o oft mf, Twwt Ree & gy vt

# v sorery & oS gy ¥ o
ot ok W saren X wogd & e,
sfiet & firg, armnfas goor o wfr-
o & forg ot favr § Y 9T wTYwT

e W of sfrrer uﬁﬁétmm

eraT ot wTfeTe afor o ¥ gy &
g few g W doad ol
wE

Lol SOl SLE LR L
wfaer & fra oore T og § W iy
frowe §—forday f & 1 oY oy
¥t Firrr w7 O wgewgt We aw § fie
W fen & amr wivam & ey
¥ w aer Wy ) gw ww AT & s
starfie soweqr & aravy a1 wide &
arway WY gw AT AW & W WY s
Y wor qrie € 1 X W Eowe & o
Qe QT O W §, 99 & A
o wwdt g AW wr arwde dar
wepre Wy Yoird ove apd—Quft
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ol g we g € 1 g0 afiee
forer qfewg & grer wwe 50 ¥R
-t ot tw § § afe ofd-
Hwd ot ol ot v Ny Frr o<
wrorcay wfware % o Wy, MW K
wger orvd afomsy witer Frwer s §
b fog & arvfrg aeedt 3, el ot
w7 @rs A} & wrawat 8, dw & fora®y
ot T ¥ 5w wew &, I & ¥ v
woar § i & ¥ o # wwaw ¥ ok
=it % dw amarcaT Wi xr w1 e
daT ¥ wear gerErT $% )

ATRNE O WY g IoNT
YT STOE SATATEY §, W T afn
& fory, s wt gfie & o gt wierd
wirerfafe o doar 1 oW fafw &
wen § & sty geet &k and an
I} 7y W T & fs wrad
wiwm fafw & wge s ofs §
T g | ey wfeeg fafe @
o AW & WA awr el e
® WTWT 500 ®UT  TIGT AATEWIT )
vl ax gw cf@y 20 wqv &/
go ufus &, wrax 20 ¥ 21 wAx
¥ Aty # &1 vw ¥ dar i wTERg
g o ¥ wgr—ye g @
e firet &7, #F qz s § ar wo@
¥ e §— e w1 & | Y wORTT X 9A
i st v et sw H 8 ¥
wwrTa grivmea Wit 3z faelt wr
Q.Mﬂmmtl w
wrewr & fir ww & wfies whvey frfis ot
woar S e s & & o wvar
o oz fire¥ g § 1 wre ag s e
witysy fufiy st o worrar oy wgelt &
fog a¥ez ft § 7 s A XL | Wil
T o d—mt gl wfew feid
oy & wrak dw o of - ww ¥ oy
auret wxr | e TR ol wg
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frmr i & | W wr woww o & s
far ¥ ey W §, ow ot qicd
O § & %2 ¥ wir ond § Wi o W
wTduwTgeT §, Y@ & wope qur
Foware s ormar § i waff oft g ek
xft ¥ fis Frelt WY ST o @ &
oersTe & of ot gt gY, & W wt Ay
fawrre fear wwar g s ot afe W
ez arey § o'z ffwqum oy fewrerd
€, ot 9 & fawrs ¥ frar omar &
g ifrrfrea R § ? o
srefrey o Wiy ar § s o o v wiwar
¥ g frewr off oy &, & g F
wfEamE £

ST EYTY T FTA Y TZEAT AT

o M puiw fay ¢ SEe  fg
oF g ag st § e fow oo &
TR v WITHE WY T & wie
fer gu &, 3 @ ¥ v D o
& oY vy wfiwere §, 37 %1 Gar vfa-
sl T arawar § 7 que g
g grr ey § g T @
ATCAT | XF ¥ 7GAE ¥ GratT ¥,
3% X fame w1, froiy ey qwe

fagwiaww oy feegm 3
wger A waerd wirss fafe & @
sferet 61 &T§ wrer X Fe s fear smar
&, 3u % wgr % 8 wfawa srfmar §
W7 ag 7 1977 ¥ wge wve fear v
¢ 1 7% v Iwer § WX AT ST
T gratret S @ stRA L
W & Fur g fir qgelt ame o dafe
aw & afs §, I & forg srweay A
wf & srefes goar &, wivsy fufie &
Y s g o Wi v 7y v ) §
fis ot wetafr sfirr § a7 o ot o1
o 1 et AT it st o, Forer o
g O ¥ ager o wow §, o Y
syt o W arnforn gowT agdr off
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oY, 9% gl W Wy 1977 W Ak
wes1e ¥ wiwer fafic w1 ww iy &
sttt e vl gt & dfes
I AT ¥ g v & fag
¥ waT § o Sy e ¥ wgr e of
YR AT EA N EIT 9T
Wt % wran fen arg, @t e
¥ wire qure v # W s
VR, A fire wie & aT wrgR A
g 7 faarx § fe ooft Y g
AT § I ¥ o g wfaw & afirs
forr o1 9T v # Anp W A §,
w1l g A} § e
it WY 9T oY w3

1748 hrs,

[SuRr1 DHIRENDRANATH Basu in the
Chasr]

g wfaer fafy ¥ fed=emgivm
AT s E AN w0

TG, AT AHGCTABAE | TF
w2 ¥ afg aga an wrdwat §, afow &
¥t & v w0 § e wfesy fafa
dfcor o uy  Tgw A
oy frrar & e v 9 feddemer w7
& g 9 wfawt w1 ang wfew §, @
9T WTET FATEE W AT WA 39
gfez &, wo Fod A fear e 8, forrY
& T o3 Aw & T Ay WAty W
iy § arfs wfasr ffe & froem & forg
wfrd1 ¥ Jrr g7 AT QR WY T
wod srargy | 47 g9 7 § 7 vl
frfagdarra g

4t @ ¥ TWAT & A ¥
wo AT worg7 ¥ wfww § forT ¥) swem
waT gaTe 70EX L) Q§ =fAw
w vy wfwr wfeeg fAfw g, o9
aogn R geR AR g €
WA} ¥ GaT T, T A U S,
wrm Fagerr I WETITUR SR
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& ¥ fog urawew s 31 £ WX
wehar{r witss fafr we e whes
ffe, 7 Sw & 0 & avY e ag &
fir oque fodié s o ol Y
Frrerelt oY | g  ww TET0 } e awdha-
it ¥ ftw ¥ vy 39 ¥ gqwer oW
g2 faw o 1 @ fag X @1
o g §

gamafr wgT, w9 qw {7 w0
oY g ¥ wefew o § o anfer
e 7 g ¥ 1 I qogy % g o
qTETT ¥ Faferr @ g Ay G
¥ ot wdrw o fr 3w g EW
dr waw w3 ¥ fr ficg swTe & e
At 7wy e wwey  wwLd WY
wrsrTfone AT ¥ swAERT ¥ W R
& 1z v ¥ fere Farre srew e e
¢ afwer gmo Ferer oft wmeTT ager
o ¥7 qET @ 1 IR AT gEene
¥ R ot frerA o AR AT A 3
gfivgat ¥ wiw wvx A, Sfws dn &
®r w0 gy ayur & & wpw fr &
™ A W AT R X )

i A o R i
STV & SequTaT & a N w
AT FEeAT ¥ ger § W e fww
7 sy ot 1 &1 fouHowre ATTW-
% TR afer & fag e X
1976 W& FWAT 16 FATT WATHT T
samg a1 | #fen gy forg ferar & fie
KT wT T AT 20 ERrE wTE WY
WA e AR ar g g
23 A T QY| T adr
¢ fr dfvem dfefade #r wwen
v g & i g | feedt &
fqTat W1 BYE wX AW oy gy 9
fafwenr & weafay aqaeqT W 6C
& g § | T9F T WA X
firdrgr fisan § fie & wreqareny o7 feufa
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g ) oz sy % 8 Ry fiy wfew
WY A welY & 1 wwwer ¥ oftror 3 iy
@mi\‘muh fw gt T
oA w2 o wit § 1 g T
g ¥ ey fiemr § fie wfiey &
weafran oY wemw § I W
Aw wor Wi & ot ¥ vww 6 W
aeweg ¥ feamad vy it ¥, o vy
wrefir seew ot wid € e sl ¥
T wodt wnfy et § 1wt war
st ® Jvwew §, wew g g
wen Ford § 1 e o ot 3 oY gure
fieur or T & 1 e Yl o ¥
#rare g o 9T o TrowrEo W)
Tt 56 fer o gt qm e, 56w
¥Y gfezdi w7 ywry W 9T 1 Juw
T w7, fawrenTr 4w & oY
e farewrr §, w® wquronft woere
T1977 AT gt B 01 ey
W fom § ) W org W o
% TR ¥t g STk §
A% W ¥ why v wrr ¥ BT
¥ frg mftr ¥ soren, durlft o )
g Ty, Tt i Forenfy o 1 W gy
¥y v 1§ ) s ¥ forg gy
ke forar & fiv wre fvelt woree
< W o & Y T R
o forne wik  wew st
a7 Y fir g @} X w9
wrrr w2 fedt ot 7 )

st quaw (wfegc) . el
A T I § zar are ¥ firg ey
W &ar Wit JEwr wee ot & W
WTTWT Tg AT § 7 A qTe weow Y
oY ferwrad vt oY § 4

o (M e fig - &% wz wE
WY < woire e e § 1 orgt gt
t werrere § T faew & fae
TP o Aoty gewil g
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o g ¥ wifid | ok e ame
o Firwrad e < § 1 s wr e
*1§ wr arrar § ot st § fe ot o
foraY | Wt it g Y firwraer ey
§ o e ot wgerw e § At
oft & afr st frzdy foraft & fir wmee
frer orelt, wgt T & wwfan Tt
gt wifid st oy w1 T wT ST
Y2t ¥ fow, fow o & for orafie
ag tare wff § | 79 avg ¥ forwnd
ot Wt & 1 &)Y e ¥ st ¥

ot Judw : wTy ey § r asge
wgaw T 97 7
ot ¥ dife (AR2Y) ; freer

ORI § Awad A, W gy aw
T Ay § wa ?

o T T Tag : TET AN |
et e 3 oY gw g & 3adr W &
STYNT TR WrRfoRr W @ T | g
T gl &, wiw gt & AR
wrr WY gl § o wre e ol
w0 & 1 ¥ o, fawrr 3 wifeed
¥ & ufire¥ ¥ wrnfors gon & fag,
Ik qrew ¥ fag, I S o e
&y ¥ firg, A ot e it s
Fed QAN A § frvares e
Twar g 5 fod qF o & ot e
g & afe v ww oo w % o) wrewr
Heile Y g1 foF vt T X, wET
T Y T ¥ 3 O ¥ g
R WY E

ot ety (frinfg) : w
& qudr & s sy ofr Y o s
¥ word wdf W o e § ofew
TR R T A IR e fewrd
Iu forg wrame qo f 1 AT o
T & ot oY s T g
EfeqRaw wow e g aew
TN Y A W o ad o s
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[ sromew fey ) .
X R are frat fr § 1 o gw faw
¥ g o ¥o THo wrdl wgw WA
M ERA AN femerm § | aw
Em ggw dgda e
EWT FTT 4 | AGT TX R WIEE FAT
qE AT AT | OF RS W) qw Ig
e % g 9t fedwe W
forr a1 wafe ey @ W)
iz ey ¥ St we & af o
s o 7 wE AR # qur A wq
w1 5 g feefer g § Wi SR
wt feefee woarE #Y ) wERr
FTAT qiw AT T W E7 97 1 Gl
oY, s ATAY ¥ feee & ol § W
wt feeoe ¥ fgama & s qare
¥ 1 e & gy o fe 2w ¥ R AR
wrrate ¥, a8 tew sqraery i feefma
w1 w ooy ¥ goank fem e A
T & oW wfew ¥ e T vl
Yz et F oyl off wmy @
are #% Yo ¥ forg w7 fean 1 o
o fagr o

v Wl & §re W @R A
fafrezx & 371 arar ot #f sopT
¥ty ¥ ar—

MR. CHAIRMAN: Mr. Singh, you
can continue your gpeech on the next
day, i.e. on the l4th instant The
Half-an-Hour Discussion will  start
now.

—

18.00 hrs,
HALF-AN-HOUR DISCUSSION

DeLay TN COXPLETION OF KUDERIUKR
IRON ORE PROJECT

MR. CHAIRMAN: The House will
now take up the half-hour discussion.
Shri Lakkappa.

SHRI K, LAKKAPPA (Tumkur): 1
rise to initiate an half-hour discussion
on the issue of the Kudremukh pro-
ject which is under construction in
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Karnataka State. This discussion 1s
being initiated by me not on metcbunt
of any political considerations, but
to see that the project is implemented
in time, as per schedule,

Kudremukh is the first project
which is undertaken directly with oil
money assistance from Iran. Accard-
ing to the agreement with Iran, the
shipment of iron gre to Iran has to
commence in August, 1880, The pro-
ject is facing certaing formidable con-
struction prolems which indicate
that the targets may not be achieved.

THE MINISTER OF STEXL AND
MINES (SHRI BIJU PATNAIK ): Why
are you reading?

SHRI K. LAKKAFPPA: I would like
to quote certain facts. I knew that
the dynamic Minister would under-

SHRI BIJU PATNAIK: There is no
quorum.

SHRI K. LAKKAPPA. Dv not avoid
this ugeful discussion by reising a
technical objection.

When I raised the issue that there
were no jobs for the local people
when this proud project js in progress,
he assured m, that he would wisit
the project along with me, but he has
not fulfilled it

SHRI BIJU PATNAIK: That is why
You are raising thig half-hour discus-
sion?

SHRI K. LAKKAPPA: 1 have no
quarrel with that, but subsequently
some important questions were raised
by hon. Member regarding the delay
in the implementation of the project.

There are certain reports which 1
would like to bring to the netice of
the hon. Minister in this connection.
The Business Standard of the 27th
February says that in the Kudremukh
project deal with Iran, India may in-
cur a loss. Thg hon. Minister has
brushed it aside by gaying that it is
a hypothetical apprehension, What-
ever it maybe, we want to gee that



